TN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH UYDERABAD.

Re tween

0.A,N0,1475 of 1995,

Dated: 7.3.1966.

1, J.Venkata Rao.
2. J.S.Sivananda. e ~Applicants
And
1. The Divisional Railway Manager, South Eastern Railway,
visakhapatnam,
) 1~
e
2. The sSenior Divisional Commercial Manager, ©/0 Divisional
rRailway Manager(C), South Eastern Railway, Visakhapatnam.
3, The chief Personnel Manager, South Eastern Railway, Garden
Reach, Calcutta.
4. The General Manager, South Eastern Railway, Garden Reach,
Calcutta.
ces r rRespondents
Counsel for the Applicants : Sri. M.KesSava now .
Counsel for the Respondents : Sri., C.vV.Malla Reddy, SC for RZ*
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I as per Hon'ble Sri R.Rangarajan, MeMber(Administratiye) {

There are two applicants in this Q.2. The lst
applicant is 3 retired Railwgy employee retired as
Office Superintendent in Grpup 'C' category on 31,5.89,
The 2nd applicant is the son of the lst applicant and
he is also employed in Diesel Shed atﬁWaltair. While in
service, the Ist applicant viz. retired employee was
allotted a Type-II Quarter bearing No.599/2 in Jail Area,
Visskapatnam and he did not vacate thé same even after

his retirement.

2. The 2nd applicant who is the éon of the 1st
applicant was also appointed as Group”'D' employee in
Rajilway Service on 21,6,1990 i.e. after a lapse of

one year and 7 months from the date of retirement of his
father viz. 1lst applicant herein, Wi thout vacating

the quarter after the retirement, the 1lst applicant
approached the Géneral Manager, South Eastern Railway,
for allotting the said guarter to his son as his son

is also a Railway employwe and is the 2nd applicant in
this 0.A. But, that reguest was turnéd down by the

impugned order No.WCM/QRS/RETN/WAT/JVR dt. 19.5.1995,

3. This OA is filed for setting aside the orddar dt,

19.5.1995 of R«2 holding it as arbitrary, illegal,

¥ , ) i , o
without jurisdiction, discrimination in nature and contrary /

te the endorsement of the Hon'ble Mister of State of ’f
i

Rag}way dt. 20.1.1991 and for a consequential direction
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to the respondents to regularise the Saidwﬁé}}iﬁ&?
Quarter HNo.59%/2, Type-II, Jail Area, Visakapatnam

in favour of the 8nd applicant herein. .

4, The learned céunsel for the apphicant relies
on the Board's letter No.E (G/66/R1-11 d&. 25.6,1966
to state that the 2nd applicant is enti&led for allot-
ment of quarter on out of turn basis. But, a reading
of this letter does not indicate that the submizsion
of the learned counsel for the applicant is right in
the above submission.
5. va The learned Standing Counsel submitted that
thélgpplicant being a Group 'D* employeé;gkg is not

i
entitled for Type-II Quarter and as he was emp loyed
in Railways‘much later than the retirement of his
father who is the ist applicant herein %nd that the
2nd applicant had not stayesd with his féther for six
months as per Board's letter dt. 25.6.1966, he cannot
get the said guarter on out of turn basis,

[V ]
6. After the case i, heard at length for some time,

the learned counsel for the applicant submitted
that he is withdrawing this case. But, he requested
for a month's time before any eviction p

roceadings are

contemplated by the respondents to get a suitable

accommodation. The time asked for has to be granted

on humanitarian grounds as he is in the Railway Quarter
for quite some time and requires time for searching new
accomnodation. Hence, it will be in order if the res-
pondents start proceedings-to 32t the quarter vacated

after a month after a receipt of a copy of this order

. 04,/".

-



8

: 4 g
=i
i.e. on or i=feee 15-4-1996,
7. In the result, the QA is dismissed as with-
drawn subject to the condition that if any proceedings
for getting the guarter vacated by the applicant
are initiated, such proceedinis should be initiated

only on or after 15-4-1996,

8. ‘'No costs,
{ R.Rangarajan )
Member (Admn, ) -
Dated 7th March, 1996. y @ ,1.5;!‘_—*
Cictated in open court 3 '
. * Deputy Reégistrar(Jgudl.)
Grh./sd.
Copy to:=-

1-. The Divisional Railway Manager, South Eastern Railway,
Visakhapatnam.

2. The Senior Divisional Commercial Manager, 0/0 Divisional
Railway Manager(C), South Eastern Railway, visakhapatnam.

3. The Chief Personnel Manager, South Eastern Railway, Garden
Reach Calcutta,

4. The General Manager, South Eastern Railway, Garden Reach,
Calcutta. o

5. One copy to Sri. M.Kesava Rao, advocate, CAT, Hyd.
6. One copy to Sri, C,V.Malla Reddy, SC for Rlys, CAT, Hyd..,L .m

7. Qne_eop§fzg Library, CAT, Hyd.
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8. One spare copy.,
s VoL J ' | .
PR P L
S
- ~ h\?:-é-_,hﬂ-- - ' H
‘Rsm/= -




. ’ . . ll- ‘
! N . - .

S oz stoc

B\ A

'TYPED B8Y - © CHECKED BY
COMRLRZD BY ARIRMMED AY :
. e
. ' 3\":

IN THZ CENTRAL ADMINISTR:TIVE TF?IBUN.-'\L:.
HYDZRA34D BEZNCH HYDIRABAD. ' '

” - e R gﬂ*/an Ko

. | : HIN"BLE SHRI AB<58 1 MEMBER(A)

-

- o DATED: 17/2/45

. . ORBER/JIUDGMENT — .
M. ALND- S CRTiTs
E ~
¥
Cenmn, /9787

BOMITTED ARD INTERIM DI-RECTID.‘JS ISsUED

~

DIapas D .OF WITH DIRTCTIONS
DI..J-"’?

J .J\_D

DI51985520 A5 WITHDRAUN -
DRDiRED‘REJECTED

0 SRJEIR AT TR LGSTS

- ¥y gwrstie dfeeoy
Cantral Administrative Tribunat
S DESPATCH “"

79 HAR 1996 \\?if

g e ' T
H HYDERABAD BENCH '

o et L S FERNPN
e iy

3
I






